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I THE CEMNTRAL ADMIIIISTRATIVE TRIBUNMNAL ,. JATIPUR BEIICH, JAIFUR,

CP 73/95 in 02 509/ s Datz of order 20.7,95

Chotu £/o Shri Gzzszha, re=ident of Gram Gudda Salt,
Distrist Magaur (Rajasthan), At present working as
7.8, Candidate C/o S8.5., Phulera Junction, Phulera.
ese Petitioner
VERSUS

1. Shri M, Ravindra Gzneral lanzager, Westsrm Railway
churchgate, Pombay, '

2. ohrl Ramesh Tripathi, Divigional Railway lanager,
zstzrn Railway, Jaipur,

ces Respondents

CORAM

-

ontlhlz Fr, Gopal Hrizhna, Vice Chairman
Hon'blez Mr, 0.F, Sharma, Memb=r (Aduinistrative)

For the Pztitionsr oo Mr, Dharmenira Agarwal.
For the Pespondants sen Mr, K.C, Ma=2na, LA, Departmental

repreaentativa,

O RDER

(PER. HOI'ELE MiP. GOPAL FRISHIA, VICE CHAIFRMALL)

This 1is a Contempt Petition stating therein that the
respondente have wilfully Jdisobwzysd the directions of the
Tribunal in =5 far &s no Medical Board was constitutzd within

of a copy
the period of one month from th: date of receipt/of the order
and no conzsquential benefits wers accordesd to the applicant
in terme of the decisicon of the Tribunal in 04 no. 508/92
renderzd ¢n 17.1.94., Wz have hzard ths learaned ocouwnnael for the
p%tit&oner and Mr, X,C, HMeena, CLA, Departnental represantative
for the respondents and have perusad the réecords, The &applicant
Was serving as a cassual lakour in the office of Divisional
Railway Manager, Wastern Railwvay, Jaipur, re5§ondent no. 2.

servicss wers terminated by order dat=2d 22,7.78 on account
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His
of his having been declarsd medically unfit., It is obvious from
the reply of the res Landenta that the applicant was again |
redically examined and thareafter having been found fit for

the catsgory B-2, h2:wag ﬁffﬁvad alternative jol, Thz applicant
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already resunsd his Jutizs on 21,.2,94, The conszqguential

bene£its have not baen égggﬁfiéa in the order. If the applicant

ie aggrizved by ths d2cision taksn by the respondsnts, hz is
fres to f£ile a2 fresh OA in regard t5 consegusntial banefits,
if s» advissd, In thess circumstanczs, it cannot be said that
any contemnt of eourt was committ=d by the resgondants. The
Contenrpt Petition is, therefors, dismissed, Hotices issu=d

stand d4j s;h:rged.

(2. -
(O .P, 3K mu) (SOP2L PRISHIA)
MEMEER(A) JICE CiHAIRGAN
AHQ.




